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OeA. 335/2004

Present : The Hon'bkle Mr, Justice
G. Sivarajan, Vice-Chairman,

‘Mr. U.K, Nair, learned counsel
for the applicant is present. Mr. A.K.
Chaudhuri,. learned Addl. C.G.S.C. for
the respendents submits that some more
time is required for £iling written
statement. Post on 3.5.2005. . 27

. =
e Vice~Chairman
6.5 .2005 ‘List it for hesrinag on 3.:6.2005.
| In the meantime rejo.tnder. if any,
shall be filed. N .
e A2l
< . Member
bb
34642005 Mse U, Das, learned Addl, CeGeSeCe

l7.6.2005 Present:

mb

nkm

appearing on behalf of Mr. U.K. Nair,
learned counsel for the xm applicant -
seeks adjournment. Bist on 17.6.2005.

o
it

1= M;;en’ ber fA)’

Hon'ble Justice Shri G.
Sivarajan, Vice-Chairman

Hon'ble Shri X.V. Prahladan,
Administrative Member.

At the request of Ms U. Das on

behalf of Mr U.K.

counsel for the applicant,

Nair, learned
the case

is adjourned to 6.7.05 before the

G

Vice-Chairman

Division Bench.
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06.07.2005 Heard learned counsel for the
partieé. Hearing concluded. Judgment’
delivered in open Coutt, kept in separate
sheets. The app}icaf'ri.on is disposed of in
“terms of the order passed in separaté’ sheéts./Q‘
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

0.A/R-A No. 335 of 2004

DATE OF DECISION : 06.07.2005

Shri L. R. Das S | APPLICANT(S)
Mr. UK. Nair | ADVOCATE FOR THE
APPLICANT(S)
- VERSUS - -
Union of India & Ors. RESPONDENT(S)
Mr. AK. Chaudhuri, Addl. C.G.S.C. ADVOCATE FOR THE
' ‘ RESPONDENT(S)

| THE HON'BLE MR. JUSTICE G. SIVARAJAN, VICE CHAIRMAN.
THE HON'BLE
1. Whether Reportefs of local papers may be allowed to
see the judgment ? ‘
2.  To be referred to the Reporter or not ?

3.  Whether their Lordships wish to see the fair copy of the
Judgment ? - -

4.  Whether the judgment is to be circulated to the other
Benches ?

Judgment delivered by Hon’ble Vice-Chairman.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
Original Application No. 335/2004
Date of Order : This the 6™ day of July, 2005.
The Hon’ble Sri Justice G. Sivarajan, Vice Chairman.
Shri Lakshmi Ram Das,
Son of Late Purna Chandra Das,
-~ Resident of Village Bhabanipur, Chayygaon
District - Kamrup, Assam. _
.. Applicant.
By Advocate Mr. U. K. Nair.
- Versus -
1.  The Union of India,
-~ Represented by the Secretary to the

Government of India, .

Ministry of Communications,

Department of Posts, New Delhi.
2.  The Chief Post Master General, Assam,

Meghdoot Bhawan, Guwahati.
3. The Senior Superintendent of Post 0fficés,

- Guwahati Division, Guwahati.

4.  The Sub-Divisional Inspector (Posts),

Bijoynagar Sub-Division,

Bijoynagar, District - Kamrup, Assam. .

. . . Respondents.

By Mr.AX. Chaudhuri, Addl. C.G.S.C.



ORDER (ORAL)

SIVARAJAN. ]. (V.C.)

The applicant is the son of late Purna Chandra Das who
died on 27.7.1999. Late Das was employed as Postman under the
Respondents and he died while in service. The applicant who is the
son of late Purna Chandra Das made an application for compassionate |
appointmenf. Since there was some doubts with regard to the name
and age of the applicant there were correspondences between the
respondents and the applicant and ultimately the respondents by
communications dated 5.10.2002 and 5.11.2002 requested the
applicant to produce certain details. The applicant however did not
furnish the same. Hence, the respondents did not pursue the matter.
The applicant has filed this application seeking for direction to the
respondents to appoint him on compassionate 'groqnd ‘against any
post commensurating to his qualification.

2. The respondents have filed their written statement.
Paragraph 6 of the written statement narrated the details of doubts
entertained and details of correspondences made between the
respondents and the app'licant. In the said paragraph it is stated as
follows :-
“In this connection the applicant was requested
vide this office letter No. B/A-27-799 dated 5-10.01
followed by a remainder dated 5-11-01 to clarify on
above points and asked to obtain fresh School and
Board certificates in the name of the applicant but
not Medhi and to submit it to this office with out fail
but nothing has been received from him till date.
Both the letter was dispatch to him through Regd.
Post and was to delivered to him in time (copy of
the letter is enclosed as Annexure - VIII and IX).”

It is further stated in paragraph 8 of the written statement that no

reply was received on the queries mentioned in the last paragraph of

o



para - 6 of the written statement and hence further processing of the
file did not arise.

3. I have heard Mr. UXK. Nair, learned counsel for the
applicant and Mr. AK. Chaudhuri, learned Addl. C.G.S.C. for the
respondents. |

4. - Mr. UK. Nair, has placed before this Bench a

communication dated 10.03.2005 issued by the Sr. Superintendent of

. Post, Guwahati Division, Guwahati addressed to SDI (P), Bijoynagar

Sub-Division with copy to the applicant. The a]:;plicant was requested
to furnish the required information documents to SDI(P) Bijoynagar at
an early date. Counsel for the applicant submits that the applicant is |
living below poverty line and that he did not have the requisite
resoﬁrces for applying and obtaining th;a records sought for by the'
respondents. Counsel submits that the applicant will obtain relevant -
records and produce the same before the respondents as mentioned in
the letter dated 16.03.2005. |

5. Mr. AK. Chaudhufi, learned Addl. C.G.S.C. for the
respondents submits that if the applicant produces relevant records,
certainly the respondehts will consider the same  and | pass
appropriate orders in accordance with law within a reasonable time.
6. In the circumstances, the applicant is directed to furnish
the relevant records, mentioned in Annexures - VIII & IX as well as in
the letter dated 10.03.2005 or ény other satisfactory records:
obtained from competent authorities within a period of two moﬁths
from the date of receipt of this order. If the applicant produces the
relevant records, the respondents will process the same and pass

appropriate orders within a period of two months thereafter.

| fmv/
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The O.A. is disposed of as above. The applicant will

produce this order alongwith details to the concerned respondents for

compliance.

- (G. SIVARAJAN )
VICE CHAIRMAN
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Ghirt Lakshmi Ram Das
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The Union of India & QOrs

ce s sRespondents

SYNOPSIS
The father of the applicant Late Purna
Chiandra Das had died in harness on 27.7.19%2 and st ths
tﬁme of  his death thg father of, the applicant was
wﬁrking #s a postman under the Fespondents. Pursuarnt o
the  death of his father the burden of maintaining his

family fell wupon the showlders of the applicant  and
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there boing no person gainfully smployved in the family
it was becoming iampossibls for the zpplicant  to maks

both  the onds meest and accordingly he praved for his
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camne of the applicant was processed and the tegpondent

Mo d caused an snguiry to oasoerbain the need for tha
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BETHWEEN
Sﬁri takshmi Ram Das,e son of Late

quna Chandra Das, resident of

- willage EBEhabanipur, Chayvgaons

District-Kamrup, Assam.

--« Gpplicant
— AND -
1; The Union of Indias
repﬁesanted by the Secretary to
thevﬁovernment of India, Ministry

of Communications, Department of

vﬁosts,New Belhi.

2. The Chief Post Master
BGenerals; Assam, Meghdoot Bhawan,

Buwahati.

%. The Senior Superintendent of

Post OfficessBuwahati Division, Guwahati.

4. The Sub-Divisional Inspector

(Posts), Bijoynagar Sub-Division,

Bijoynagar, District-Kamrup, Assam.

.=« BRespondents




DETAILS OF APPLICATION

i. PARTICULARS OQF THE ORDER AGAINST  WHICH  IHE
APPLICATION IS MADE -

The present application is directed against the
arbitrary Aand illegal action .un tihe part of the
Respondent authorities, in not considering the case of
the applicant for appointment on compassionate grounds,
pursant to the death of his father Purna Chandra Das on
27.7.9% while in service under the Respondent

authorities.
2. JURIGRICTION OF THE IBIBUMAL =

The Applicant declares that the subject matter of
the application is within the jurisdiction of this
Hon'ble Tribunal.

3. LIMITATION =

The Applicant further declares that the
application is filed within the limitation period
prescribed under Section 21 of the Administrative

Tribunals Act, 1985.

4. EACTIS OF THE CASE -

4.1 That the Applicant is a citizen of India and
permanent resident in the State of Assam and as such hs
is entitled %o all the rights, privileges and
protections guaranteed under the Constitution of India

and the laws framed thereunder.



4.2 That the fpplicant states that he belongs ® to the
Kaibortta Community which is recognised as a Schedule
Caste Community under the Constitution{ Schedule Caste
% Schedule Tribes) Order, 195¢ and as such he is
entitled to the special protections as provided to
persons belonging to such communities in matteres of

reservation of posts in services.

4.3. That vour applicant states that his father Purna
Chandra Das while working as a Postman under the
Respondents died in harness on 27.7.99. The father of
the applicant at the time of his death was suffering

from Tuberclurocis.

4.4. That pursuant to the death of his father the
burden of maintaining the family has fallen wupon the
shoulders of the applicant and there is no any other
member in the family gainfully emploved. As such the
applicant approached the authorities for considering
his case for appointment on commpassionate grounds. The
applicant made sereval requests both written and verbal
before the authorities in this connection. Ths
applicant in cnntinuatioﬁ of his sarlier pravers for
appointment on compassionate ground, again vide his
representation dated 24.1.2088,interalia, drew the
attention of the Respondent 55.3 to the vepeated
requests made by him for appointment en compassionate
grounds and prayed for his such appointment at the

earliest against any vacant post commensurating to his

educational gqualification.



—— [,3‘ e

& copy of the said representation dated 24.1.2008

is amnexed as AHnnexure—i.

4.5 That vour applicant states that the Responsdned
No.3s accepeted the prayvers as made by the applicant
for his appoiniment on compassionate grounds and vide
communication dated 29.8.2666 proceeeded to direct the
Respondnet No.4 to cause an enguiry and furnish the
famil& particulars of the applicant, including the

finacial posistion of the family.

ff copy of the said communication dated 29 .8. 2064

is annexsed as ADOEeXUre-<-

4.4. That the Respondnet No.4 as diveceted proceeded %o
cause an enguiry and on completion of the = aAME
submitted his report along with an undertaking as
obtained frum the applicant to the effect that he would
maintain his dependants in the event he is appointed on
compassionate Grounds. The Respondnet NMo.4 on enguiry
gathererd that the family of the applicant was below
the poverty line and accordingly the said aspect of the
matter along with the annual income of the family was

incorporated in the said report.

f copy of the said report along with the
underataking as taken from the applicant are

annexed as Annexures—= and 4 respectively

4.7 That +the applicant states that inspite of
submission of the said report and the details as

contained therein, the Respondent No.3 failed %o pass



- on  compassionate grounds and the applicant and his

b

appropriate orders towards engagement of the applican®

family were expecting passing of such orders and with
this expectation were bearing the difficaultiss tha¥
had befallen upon their family pursuant to the death of
the father of the applicant. Poised thus the applicant
was shocked and suprised to receive a communi;ation
dated 5.11.2682 wherein it was alleged that the
applicant had not responded %o the ﬁu@ries as made by
the Respondnet No.3 vide his communication dated
5.10.2088i, a copy of the said communication dated
5.1 20681 was also énclused along with the ‘ said
communication dated 5.11.2082. 1t may be stated here
that the applicant was not aware of the communication

dated S5.16.2081, before the recepit of a copy of the

same along with the communication dated 5.11.28667.

Copies of the said communications dated 5.16.20&1

and 5.11.2662 are annexced as Anpesxures—s and 4

4.8. That your applicant states that on receipt of the
communication dated 5.11.20662, he proceeded to meet the
gueries as pot to him vide the communication dated
S5.18.2081i. The applicant along with his mother met the
Respondent No.3, and clarified the queries as raised

vide the said communications.

fis regards the guery periaining to the post
for which emplovment was sought for , the applicant had

pointed out the post as mentioned by him in the




Aﬁnexure~4 undertaking and had clarified that he was

cwilling %o work against any vacant post against which

: hg may be appointed by the authorities on compassionate

arounds.

The applicant had by producing a copy of his

{ Hatriculation admit card proceeded %o clarify that his
: date of birth as recorded in his school records was

1;11.72 and the date 1.11.75 as recorded in the report
'éas submitted by the Respondnet No.4 may be out of

“ imadveratnce. The applicant had praved that his case be

cansidered by considering his date of birth to be

1.11.72.

Az  regards the third query the applicant

‘ciarified that he was the son of late purna Chandra Das

and his father had receorded his name in his school

‘records as “Lakshmi Ram Medhi®™ in place of “Lakshmi Ram

:E&s". The applicant had also in this connection

submitted an affidavit towards changing his surmane
from “"Medhi™ %o “"Das". As regards the question of
notification of the same through newspaper the

applicant stated before the authorities that the

financial posistion of their family prevented him from

doing so.

4.9 That the applicant states that the clarifications

;aﬁ aiven by him were accepeted by the Respondnet No.3

‘amd he was assured that his case for appeintment on

compassionate grounds would be processed and ftaken to

iita logical conclusion at%t the earliest. The appicant



&ad met the qgueries as raised in the communication
dated 5.186.2681 way back in the month of December Z6¢2,
but inspite of lapse of considerable period of time the
@eapnndent authorities are yet %o pass appropriate
orders as vregards his case  for appointment orE

commpassionate grounds.

4,.1&, That vour applicant states that there is
already a declaration as given by his father as regards
his family members, available in his service records
and his wmother is being paid family pension 06 ac#ount
af being the heir of Late purna Chandra Das and in  the
event the authorities had any doubt as regards the
bonafide of the claim of the applicant: they could have
s?tisfied themselves about the same by iﬁitiating am
engquiry and by taking a statement from the mother of
t%e applicant and could have procesded and passed
aéprcpriate orders appointing the applicant oY

compassionate grounds.

4.11. That .the appli&ant states that inspite of the
said position orders towards appointing  him an
c&mpassiunate grounds  is yet‘ta be issued by the
cqncerﬁed authorities and for no fault of theirs the
aéplicant and his family members are forced to undergo
untold wmiseries and sufferings. There being no any
aother earning member in the family and the applicant
add his family members having no any other gsource of
incomes it has virtually become difficult for them to

sven manage their day to dav needs.

i



4.12. That the applicant states tha% eversince the
5 death of his fathers it has be a story of running from
pillar to post praving for his appointment In1y]
égmpassionate grounds,y but inspite of submission aof all
the requisite particulars and also availability of
posts for his such appointment,; the applicant is vet to
be appointed on compassionate grounds. The applicant is
nut in a position even to manage two square meals for
himself and his family members living aside the
guestion of‘ meeting.for the reguisite expenses for
providing adequate medical care for the ailments being
suffered by his mother. It was a fit case wherein the
authorities ought to have appointed the Petitioner way
back in the year 1999 itself if required by creating a

supernumary post.

4.13. That‘ the applicant submits that the objective
behind the concept of giving appointment of
compassionate grounds is to mitigate the hardships
heing faced by the family members aftet the death of
the employee. The action on the part of the Respondents
in delaying the matter of appointment of the Petitioner
on compassionate gfuunds has the effect of defeating
the very purpose of giving appointment on compassionate
grounds. The delay in appointing the Petitioner on
compassionate grounds is not because of any fault
existing on his part. The Petitioner and his family
have been enduring the difficulties being faced‘by them

due to the financial and related problems only with the



hope that the Respondents honouring their cosmmitment
~would appoint the Petitioner on compassionate grounds

: at the earliest.

Y 4.14. That the petitioner submits that he and his
- family have been Ieadiﬁg a life of utter poverty and

the situation the Petitioner and his family is in Eoday
:is the creation of the discriminatory and uncaring
~attitude of the Respondent authorities. It may b=

stated here that the present position of the Petitioner
;ahd his family is no better than it was at the time

immediately after his father's death. In fact the
‘situation has worsen and any delay in appointing the
- Petitioner on compassionate grounds would have dire
5cunsequences and their very existence would be in

peril.,

4.15. That this application has been made bonafide and

to secure the ends of justice.

'S5. GROUNDS EOR BELIEE WITH LEGAL PROVISIONS :

;5(1. For that the impugned action on the part of the
1Respundent authorities is not sustainablie and liable to

i
i

‘he set aside.

5;2. For that the Applicant in Qiew of the facts and
circumstances of the case was enfitled for being
‘appointed on compassionate grounds and demial of the
fséid benefit %o the applicant has resulted in he and
jh‘is tfamily memebers being forced to face innumerable

difficulties.



i —

3.%. For that the delay occassioning in appointment of
the applicant on commpassionate grounds has resulted in
defeating the very intention of effecting appointments

on compassionate grounds.

5.4 For that the applicant having clarified the
gueries as raisedy there exits no any reason for
further delayving passing of orders towards appointing
him on compassionate groundss moreso when it is  an
édmitted position that the family of the applicant
figures below the poverty line and is in urgent need of

a regular source of income.

3.5 For that in any view of the matter the entire
action of the respondent are liable to be set aside and

guashed.

The applicant craves leave of the Hon'ble
Tribunal to advance more grounds both factual as well

as legal at the time of hearing of the case.

6. DETAILS OF BEMERIES EXUAUSTEDR =

The Rpplicant declares that he has no other
alternative and efficacious remedy except by way of
filing this application.

7. MATIERG NOT PREVIOQUSLY FILED OR PENDING BEFORE ANY
OTHER CQURT =

The Applicant further declares that no  other
épplicatiun, writ petition or suit in respect of the

subject matter of the instant application is filed



e
s
i

before any other Court, Authority or any other Bench of
the Hon'ble Tribunal novr any such application, writ

petition or suit is pending before any of them.

8. BELIEFS SOUGHY EOR =

linder the facts and circumstances stated above,
the Applicant prays that this application be admitfed,
Eecords be called for and notice be issued to the
Respondents to show cause as to why.the reliefs sought
for in this application should not be granted and wupon
hearing the parties and on perusal of the records, be

pleased to grant the following reliefs =

8.1 To direct the Respondent Authorities to appoint the
applicant on comapssionate grounds against any post

commensurating to his qualification.

B.2 To direct the Respondent authorities to complete
the process towards appointment of the applicant on
compassionate grounds within a fixed time frame and
".h___.——/

carry out all formalities as may be reguierd in this

connection within the said time frame.
2.3 Cost of the application.

#.4 Any other relief/reliefs to which the Applicant is

entitled to.

9. INIERIM ORDER PRAYED EOR @

The applicant at this stage prays for a direction



from vyour Lordships for early disposal of the instant
gpplicatiun.
1!@. " E R M WK e W

The application is filed through Advocate.

i}ii. PARTICULARSG OF THE I1.B.0. ¢

i} I.P.0. No. =

ii) Date

L2 ]

iii) Payable at Guwahati.

12. LIST OF ENCLOSURES :

fs stated in the Index.

Verification...



VERIEICATIIOQOH

/| I: Shri Lakshmi Ram Dass,aged about 36 vears,son of
Léte Purna Chandra Dassresident of village EBhabanipur,

Chayygaon., District-Kamrup, Assam,; do hereby solamnly

atffira and verify that the statemenis made im

E‘#Pag\k?aphs‘ ’) 2" g/‘1 ',}(',2‘/ q's;("\’/ (1'8) lf ‘$l (1"0,‘4'”,(1'1(604)‘”D'Lap® 1‘—

t%ue to my knowledge § those made in paragraphs a3 h

|
4?6,0W‘d(4'7 are ftrue to my inforsztion

dérived from records and the rests are my husbls

submissions before the Hon‘ble Tribunal.

And I sign this verification on this the 13 th

day of December, 8064,

,@ﬁajJi;kS%;7‘i%aamﬂ LA -
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! To, ’ K
L h T
The sr. Suptd, of Post Office"Guwahéyi Corgesm 72
Division, Guwahati»l. Wb N %J G e )
‘ (‘/j-u.«‘ . °,
Pate s 24.1.2000,2 Tj‘ 7
4‘3

f )
i Sub ;- Appointnent under compensenate Ground aft m, tne Expined
.-+ . of my father Late Purna Ch, Das, 2oy
P b A ‘- - :‘)
= ﬁ’gj

e
s
pu‘\é

The hunble petition of the above namqq p*tition

}wu' . .
a . 1 L.

..

}“U} That till today 1 have no opportunityrto Join the ‘
"l,said post after sepeted request from: me. y -aw.‘?g }(r@.”

"o .'[“ . ‘

4, | -*G‘- That as, per provision of Law have appoined the
said post otherwise I shall compel to file a casetin approphate

cour.t. 3 '.
5, That 1, ‘shall be a qualified educa(ted youth o

RSO having extra-qualification. o > 'Pffﬁ“

o v .
A s

It is therefore prayed that your honour
"+ would be pleased to allow me to Qppoint 1nn¢diate
| to any one of the’ post’ of your dept 1nnediate1y

1n the 1nterest of justice

‘wq%; S SR !ours faithfully;

agéﬁszzaz/ /31972 Dk

Date 24.}.__2,0;’)0. ,

J SO o P
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COrT-22. REGD. ANEXURE- 4

. DEPART-ENT OF PUSTS : INDIA

From 2

sr. Superintendent of Post Dffice
“Guwshati Division, Guwahati-731001.

-

to, .
The S$DO(P) Bijoynagar Sub #ivision,
Bi joynsgar.
No. Bf& = 27=7-99 Dated at Guwahati, the 29.8.2K.
subject 3~ (ompassionste appointnent under relaxation of
norwal rules cage of Sri Lakshml Ras Das, /0

late Purna Ch. vas, Ex-P/men Bharalumukh 5.0,
who expired on 27.7.99.

please find h/w synopsis in qua duplicate in
connection with above noted subjéct in r/o Sri Lakshmi
Ran Das, $/0. Late Purna Ch, Das, Ex. P/man Bharslumukh
5 0. Who expired on 27.7.99.

You are requested to fil} up the synopsis by
Sri Lakshnl ‘am Yas and alteration end verification of
the following points. It may be return to this cffice

after doing n/a at your end for further nf/a at this end.

4. Verification of Lluma XI, XII, L1,

. n " " tEY - T
3. n - n o o(i) & and (B){i1)(iii)(iv) & (v).
. Sd/- Illegible.
29.8. 2000

sr., Superintendent of Post JEfice |
Guwahati Oivigion, Guwahati-781001.

Enclo ¢~

t, Synopsis in gua-duplicate,
s, Underteking (in duplicate).

Add.

Sri Lakshmi itam Das.

5/0. Late Purna Ch. Yas.

Y111, phabanipur, P.J. Koymari,
Yia — Chhaygaon, Kamrup (Assan).

J
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ANEXURE- $

-

amployee,

I} ane - Lateilurna Ch. Das. .,
“evaqrauﬁan - Boatiign. .
Dote of birth - 31=-12-1944%.

ﬁg Particulars of tne <ecease d/ otired on invalid pension

Wate of desth/retirement of invalid pension - 27.07.99,

date gi wumezannua tion -
Totlal l@ngth oi service yendered -

vhether permanent or temporsry - Pwrmanent.

i)vhether belonging to SC/ST/OBC -
hawe of the candidate for apmin%meat ~ Sri Lakshmi Rmm Das.

His/her relationghip with the Government Servant — Son.

Fste of Birth - 1,11.75. )
B UCaﬁ¢ﬁnal qualifications «~ ﬂ.s. ?acsed.

i)vhether any other dependent fanily

e ber hds quﬂ GQPOIﬁted on coipas sicnate

grounds - - MO,

-

Qu,ow r’ovt:rz'rv LRE

-

inanci sl Status of the family -~ Rs. 100J/~<p@r month.

Temn§&ul benefite laid to the official who retiveé on
invaiidstion/to the farily of the ofiX cial whe expired

inharmesss

Fguily pension {Basic and E& separately,
‘olegse indicate the latest ancu nt).

e Ca B GG, .

C.P. ¥, Balance. , |

Life Insurance Policies {¥&U PLI, etc.).
GaEels 5o aznount.
castment of l@aée,

fny other itens, _

Stal gnount of t@r@xnai benefits,

- pscets and other sources of income etc.

Imitovable property - £33 kxs$a.
dqucultural land «~ Slze, incoine, cult;qable

+I nat, income from the land, - 10 lessa, not cult*vaaley

Ps. 4000/=

per yeal.

"b) ibuse { {araanmt@ ‘value nf housge) - Rs. 30, 000/ = {ﬁumrax)
1

Foveble property( s 1xed cepoe;ts etc. j— One TV, one Padio,
one cow.,

Anual income from other somrces — hik.

vhere dses the family live ? In own house — In own house,

or rented, Please give detalls. vill
- {The residential address of the .

& P.C. Koimara,
Via -~ Chhalgaon,

tanily ¢ ghauld be g*vem) - Blet, ¥enrus (Accan).

Liakilities -
Brief details of the 1ia?ilities H
- lducation of winor children - MIL,

- iarr&aqe ‘ - hIL.
- Loans-gnount %a&em proff eto- Nik.
o= uthex ‘ >

o st
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ANEXURE- U

UL DERTAKING

1, Lskshmi Ram Das $/0. ©0/0. Late Purna Ch.
Das {Ex. P/man) (nane, designation, office) Bharalumukh
;.' who have applied for avpointment as a PA/SA/MP/Gr.'D!
in relaxation of recruitment rules hereby underteake to
aalntain my parent and dependants in the event of my
P being appointed in the P & T. Department and further
affirm that I am aware tnat my services would be
terminated by the appointing authority under the rules
in the event of uy failure to maintain them without any
notice to me.
I an awsre of the above statement. N

Independent wit:.iesses @

Signature with name and address.

1. Sd/- Sri Purna Ch. Deka Siyrature : Sd/- Sri Lakshmi
SUB-POST. ASTER . Ran Das.
CHHAYGAJIN

781134 Nace - <ri Lakshni Rem [ as.

2. Sd/- Sri Merayan Ch. Das. Jate 2~ 21.09.2000.

L 2K BN B 0
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ANEXJRE~ .(

Deptt, of Posts Ihdia. .

/0 Sr, Superintencent of Fost Jffice,
Guwahati vivision,Guwahati-781001,

To,

Shri Lek stmi Bam Das,
S5/3. Late Pruna Ch. Das,
Vill., Bhabanipur,

P,0. Koymari,

Via - Chhaygaon.

NJ. B/A = 27-7-99 Date - 05-10-2001.

Sub s Compassionate appointment case of Shri Lakshai
Ran Pas, 5/0. Late Purna Ch., Das, ExfP/men
Bharalunmukh 5.0, who expired on 27.7.99.

In connection with the ébove w htioned subject
you are requested to furnish the following information/
document to this office,. |
1e Post for which employment is proposed.
2s YbuAhave claimed to be the son of Late Purna Ch.
Pas and applied for appointn.ent, under relaxation of qormal:
rules, In the synopsis your DOB shown as 1.11.75 and the
certificate shows the nane as Lekshmi Han Medhi with
DJB 1. 11,72 |
3. You have praoduced an Affidavit dated 3.9.99 that
you have changed your surname as Das in place af tedhi -
was it notified through Press and Valid., If &d,. you have
to get the records corrected in Board/University and
fresh certificate,

Sd/- Illegible,

Sr. Superintendent of Post Sffice
Guwahativivision, Guwahati-78100 4%,

L 2R B 2N 2R N 4
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ANE XURE~ 4

Reqd. ,éz D

Deptt. :of Posts Indla

2/0 Sr. Superintendent of Post Office,
Guwahati Division,Guwahati~781001.

NO. B/A

Sub s-

To, Shri Lakshmi Ram Uas,
5/0. Late Purna Ch. Das,
Vill., pBhabanipur,

2.0, Koimari,
Via - Chhay Gaon,

27-7-99 Date - 05, 11.2002.

Compassionate appointment case of Shri
Lak shai Ram Das, /O Late Purna Ch. Das,
Ex P/man Bharalumukh $.0. who expired on ,
27.7.99, l

Please refer to this ofiice letter of even

No dated S.10.2001%1 in /¥ the noted subject through

which you are asked tu furnish fresh certificates but

no resoonse has been received till date.

S0, a copy of tne letter dtd. 5.10.C1 sent h/w

for submit the required docunent at an early date.

znclo 1~ As gbove,.

¢/~ Illegible.

Sr, Superintendent >f Post Jffice
Guwahati Divieion,Guwahati-~-781001,

LR B N A N
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Addl. Central Govt. Standing Counsal

P i i

| WA st

C
« Supdt. of Post Offices
Guwahati Div., Guwahati~781004

In th= matter of :=-

0.A. No,335 of 2004

chri Lakshi Ram Das .esApplicant

-Yersus-

Union of India & Ors,
...Rgepondent

WRITTEN STATEFENT FOR AND OF REHALF OF
RESPOMITHT MOS, 1, 2, 3 & 4,

I, 5. Das, ®r, “updt, of Post Offices, Guwahati Divieion

v
. &

Guwahati-781001 do hereby solemnly affirm and cay as Fdllows o

1. That 1 am the Senior Superintendent of Post gffices,
Guuahati Divieion, Guuahati and as such fully acguainted with the
facte and circumetances of the case. I have gons throuaoh a copy
of the application and have understood the contents thereof.

caye and except whatever is epecifically admitted in this written
ctatement the other contentions anc statement may be deemed to
have been denied. I am authoricsed to file the written statement

on behalf of all the responéeﬁts.

2. That the respondents have no camments to the
statements made in paragraph 1, 2, 3, 4.1, 4.2 and 4.7 of the

application.

3. That with regard to the statement made in paragraph
4,4 of the applicatio n,thes respondente-+beg to state that an
application in plain paper dated 21-06~00 from ®mt., Barada Oala
Das wife of Late Purna Chandra Das, Ex-Poctman, Bharalumukh

Post Office, wee received in this office, in which she requected
to for compasctionate appointment of her son under relaxation of
normal rules (copy of the applicati-n dated 21-6-2000 enclosced

as Annexure—l).
Contd,.p’ 2~
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. a"i‘;.]
of the application,the respondents beg to state that on receipt of

appllcatlo

y?

{ 2 )

That with regard tc the statément made in paragraph 4.5

n the Sub-Divisional Inspector of Post 0ffices (SDIPC 1s)

of Bljaynagar eyb-Nivicsion, was supplied with necafeary synopsis
along with undertaking {to be filled up by the candidate ard to

be verified by the QDIPU'S), for ezrly éubmission to this officé
$1th attestation and personal report of SDIPOs. {copy of the letter
to SDIPO's dated 29-08-00 snclosed as Annexure-II).

5.

That with regard to the statements made in paragraph 4.6

$f the application,the respondents beg to state that the report of

S0IP0's, Bijaynagar Sub-Divieion along with synopsis uas recaived

6.

of the application;the respondents beg to state that on-scrutiny . i,
of synopeis obtained from the candidate alcng with educational =~

in this office accordingly.

That with renard to the ctatements made in paragraph 4.7
T,

cortificate-it was found that the certificates and documente are

written

as Shri Lakshmi Ram Fedhi instead of Lakehmi Ram Das, the

gctual claimant for compacssionate appointment, As ecuch the SDIPB s

Bijaynagar Sub-Division was recuested dated 21-3-2001 to eubmit’

report on the name of bhe actual claimant. {(copy 3ncloced as

Arnexurs-ITI)}. In thie connection report from SCIPO's, Bijaynagar:

tub-Division was received on 28-3-01, (copy enclosed as Annexure=TV).

There after, on 2~4=-2001 the case was referred to CO {(0ffice of the

Chief Postmaster Gemeral, Ascam Circle,Guuahati) for consideration.

{copy enclosed as fnnexurs-V). The CO, Guwahsati sought some

lclarifications from the claimant through the 5DIP0's on, KEkRX

Marital

Btatus of the Family members, cony of Death certificate

of the deceaced and etec. Accordingly the SDIPD's, Bijaynagar Sub-

Division was acked dated 17-07-01 to furnish the required informa-

L. 7 . .
‘tlon {copy enclosed as Annexure-Vi;,. ©On receipt of necessary

verifibatian report from the concern SDIP0's the information was

pasced to the CO, Guwahati on 12-0%8-01 {copy as Ainnexure-vII).

CO0, Guwahati, the case was further scrutinized and found that (a)‘

iName of

the post for which Employment ie proposed is not mentionec

(b) In the Synopeis date of birth of the applicant _is shown as

1-11-175

© name of

{c) The
changed

but in his educational certificates Submitted were in the
Lakshmi Ram Medhi and date of birth was shoun as 1-11-72.
applicant submitted an Affidavit dated 3-9-9% that he

his eurname from lFedhi to Das but no proof was submitted

Contd..p/ %~
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whether it was circulated through local Wews paper, {d) The
‘gpplicant himeelf deposed before the Fagistrate that his date of
ﬁirth was 1-11=75 but hie educatiomal certificates are chowing his
date of birth as Lakshmi Ram fedhi on 1-11~72 /Gn this connection
the appllcant wasg requgﬁted vide this office lettor No,B7 A=27-7909
'ﬁatga_g:—0~01 followsd by a remainder dated 5-11-01 to clearify

on above p01nt° and ﬂeked to obtain fresh School and Board

P

’éE?EI?IEatec in the name of &he appllcant but not Medhi and to
*melg—lt to this office with out fail but nothlnn has been received
-from him till date. Both the letter was dispatched to him through
Regd Post and was to delivered to him in time (copy of the lebfer
1s gancloesd as Annexure-VYIIT and IX) //

" . .
]

Y. That with regard to the statemente made in paraqraph 4.8
@F the application,the respondents beq to state that there na such
i‘ecordc regarding submiesion of clarifications or any written
ﬁocuments on the qusries given to the complaimant vide letter no.
noted in para~6 in last pagagmbph,

B. That with regard to the statements made in paragreph 4 9
and 4.11 of the application,the respondents beg-to state that as

PD reply wae received on the queriee mentioned in the last paragranh
?f the para-6 of the written statement, further processing of the

file does not arise.

Q. That the respondents have no commente to the °tatements
made in paracreph 4,10, 4.12, 4.13, 4,14, 4.15, 5.1, 5.2, 5.3, &
$ 4 of the appnlicatian. -

10, That with regard to thes statements made in paragraph 5.5
@f the application, tHe respondents beg to state that the claim is not
ba»ed on facte and should bhe dismissed,

\
11, That the respondente have no commente ta the statements
*ade in paragraph 6, 7, 8.1, B.2, 8,3, 8.4 and 9 of the application.,

72. That the applicant is not entitled to any relief eought
for in the applicetion and the same ie liable to be dismissed

ylth coste,

Contd..p 4=
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I, ©, NDas precently uworking as Senior cuyperintendent
6f Poet Offices, Guuahati Nivision, Guuwahati-781001 being duly
authoriced and competent to sign +hie verification do hereby

golemnly affirm and state that the etatements made in paragraphe

K

/,?_2 ~%’// of the applicetion are true to my knouwlecdge
?nd belief, these made in paragraphe :3 - /29 being matter

of record are true to my information derived there from and those

@ade in the rect are humble eybrissio n before the Hon'ble

Tribunal, 7T bave not suppressec any material facte.
;
[
;
l

of ﬂf/‘v/f o?éaf' |

And 1 sign thic verificatio n on this the é>th day

DEPCMENT

»fQM&M}NN(XVQ
i, Fwe
T, ATl = 781001

-0gO- Supdt. of Post Offices
6w i Diy,, Geuanati-T84004
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To, '4& f o
The Sre Suptde of po tioffic8 uwahati’

. | Date: F’-ﬁ’gﬂl

pivision Guughati - 1+
S gub i Appointmentéuhder ompanson ¢ grrund after the Expired

of my husband late! 'purna Ch. wvase

‘sir, )

The humble petition of the sve named petition mout respe-
‘actfully shewethe That my husband w <ing a8 a pest man atl B}ara-
1umukh post oficees That my husband ied on 27-07-'9 due to. long
age- aliment (T°*B° ) That till today lilave no opporuunlty to Join
the said post after sepeted request rom mo-vThat a8 per )roVLSlon
of lovw have appoined the said poste hat my son will be a Quallfled

educited youth haveing extra qualifl atione

1t is therefore prayed that ~ur honour would be'pleased

o

to allow me to appoint immediate to 0¥ one of the post of your

depte

.Your's faithfully,
;afa‘Sﬂ% ELIWZ%JQI-QOK%_ék

Late purnu che Das,

vill ;- Bhabniapur,
PO .~ Koymari,

. Via .- Chhaygaon,

k : . pist. - Kamrup(ASSam)
‘ pin Nos:i- 781124«

/ B il A R R




J S R
gis . ’

TRI2

™

h?ﬁfﬁ/ﬂﬁz%,

T "“ X
b, W

DI, /)QZ‘J,UT\\,&SQY Seih £iv)iien

éﬁi
-

P}Zﬁ@)& pivkoc “ ,{:['(4/ %wa.p%qc 0
el cybd\/{ Nobel  Luhyief
Sflo dalt puvuw CA /@Q/J K-

<
2

Cei@rperel on 07,

M M
()/w\aw\

, 5.

i Y ou Qae fegrundol Lo fx,Uu,(N
c[a.\L%nu Rovar Bad  and  allrfekion o
{o\mg Poibss Ot oy e gobeern
Olﬂ‘r"\ﬂ NN Q}'YOUY ownd Af.\/ .(uyfn

it Y veadfocakin of Colam i, o ¥

(Y tf

D
( |

U8
&ggﬁ%t
S

r D S o pss %&QM o :
502 ] oo
. :\) LLY\&Y‘,Q\L(WS \\'Y\ CO,LLp (,lgov(,[) g I

. v?.

(%
A
v

H

y qu,\ o L ‘ l

7

- ekah

Sr.
1 Guwe

ﬁf}-@/ A8 ¥ A

AT
i e e U

oo
Q VWVS%?O vkog( < Q(p oy whnwewt
0y Mp:kle&h}uz d_F 21(7)‘)')‘1000 Ak [LS
TS Fodshna e Qey
CL’L( p}j_YY\.O\ C i ,@.ﬁc/) e QWS ‘0{\'}\0.,\,
'-LQ.( (Ym.;‘?‘d\ S (,&RO ey Mw&

1798
e
TALA -a..(,u(\L“C A (v Conneek:

i o
e basshas Rewms ey
FT s |
Jhovadanaxh So ‘LJL@

lo SxfguagPSﬂ /Af S
{ W/\L‘[xmkm d;,@,
D M: Ot Qﬂ/&?
Coades ol o avd

‘ (_‘i() ((fl) Cw) awel (v)
vt nm QargTEr-7R1001
perintendent of Post O (fices
i Division, Guwahati-781 009)

4

L3N




W -7/ Corr

" S a8 i B e
AN - . S et . ol Vol
e R L -
o N A
5y . . |
N : - W
: RN . ! v | v
1 . " l

i \‘?.‘ff"“k g g %n‘:"vn: - .
R ST T

1Y
N,
GiTrET e o e

afirez enfhrs ZTEMY

Ruwahagi 1dvioo., oo atati-181 00) -

N0 BYA- 27-F 99 QCG
Sub'- COm QSS;UY\CLLL '
‘b’é/{éa(«-:’r ron ?3}’ norms) T

e Shimi REm Dean . &

Er /men LK

' ":J}r}(ﬁ /SCTU.};%

AUl CQvhiy Cnles awia
en LaKshma &‘Qm reat

et Hod Pt $1001 QB
‘ S". l?'-.'-';’.".."'ft : _! R Ofﬁcu R '

Cati LEvisi0n,

-‘!‘t{nent_ of Por’ ~, Indis (gb
S CP)

o NQ.Odc,y Sub Dvn

e N e an

Heg Nl |

: 21-0> 200\
>Pdw\)‘mz«3‘ unde v

A C_MC B

. (e PL(YA"\ Ch .
ek pired o 28799,

A 67:;5{)@%: £ -
R A m e
‘;u..g,—jac,d“

P,

o(,L,tmw:) ot Hen
inite~ed G{“ Df"o '
."-’—-c_‘.\ "’ L H‘
e :"\_P,ek'rcr\ ta

Jeem T Or e lse -

© omtn e vepart .

- i
(e B
qfisz ETTE T

@ wE it ool
.J' ‘r* ! Oﬂicu
Guwalie1i-781 w!

P pliie e
i



AR DIsk ) dnssror 0T
O RIEATEY, TR

! A . . -
Wileggepnne Lasagiieighan



T 'ﬂm e
 DEPARTMENT OF POS S. INDIA
S o Aqr A

From' . afGz st Tin To ~
R g P O APME: (=)
. 8. Seporine oie o of Drot Offices (9/) e, < P ME&

_ Guwaha‘l Livision, (u.walxatl-78100 LOTH Cpn-dc

g fats (= mocuh t - T&iCOl
. No. @)/A\ -2~ £~ » ’ Dated at OQ—IO#’ZUN

. Subject":‘n i OL“V\&"\W\ tonder.
FCQ/PMM‘IOT\ ﬂ RYelrgkatal) T'Cu-f—f C,;ya»c 5’,; Shrc
L..a.Kssz %m 1025 S/0 bal (uyma O DDAs.
e~ Frstman Dharcsliomudkd- S - Wh 02 p‘ueﬂ on.

2 -99
L gy)\m (/(? -tn )‘:’PUCC (dm@\u;ﬂ\@\ enclsgery .,
W rercedved f.’cfm <y lAakshia om S/e 4T
L Purine o D2 cmeud ven] L sm@

e Ry [ N?L_\‘x—g,—:——;%:@@e PRI AR ol e G
o cf,xdc/uv C‘h)pt‘“”‘J |
Qn“\cu g Ry e L alse
(\(&1’1(’ b Wee: NAame (\\

Heat e enclosay I PSS
sm I—(')\hn\\ fawm Mk 0 € =l (D) By
v tﬂp,(,i Micle 1o ku&cv No -
1_@3.'101)\

2 Q\'h OY W,

AO“S\ Pf\sg 1 on\,ch r.(ﬁ fu ot /')-djp 1 o{;alc"..[ QL
1 “ ~d4
l—(*» Snmu| B Jow L S e REh

FLA (,(.uz Scms\

Qw\ Nye el

o
- ' zm
A sigs W St
Bl .t Officed

©§ “uperinl€ des oS
Guv lati Division. Gw«u 1i-781 000



@/@ W

Dejoﬁ- d), st ¢ nolx..o,

O
7 e e 9 e 8D P,
: QO wem TangrEt 18100 ¢ < u D
Sr. Superinic « - of Past O AR - vy v
@Mati Divisio... Guwalxitl-?g :;' r ,)&:U [{;&U v -

—- | By Mgy
K. _/a -23-%.95 Dat o Jx.x. 200!
Sl Tompasgione.  appaiicd Gt

6F Sred qu_ghm\ Q A D(‘/.;. s/b (e v PUYT\.C.

Ch Dy < fastman digrealamc ks SO
WH e e&pv’/«tr‘ On . ’-?‘t'99'

P[“e"\/rﬁ shimer e *F(Tﬂo '\H Vn}cfmp:\'l‘ﬂv

" A C/0 W abode men)—.” Mw ‘F@"z‘n\ Sterwy
e RSN ‘)\f‘un D . AV J;cycow “tra Samnnt

4> s 5ﬁ>;cg .ok 4,,\ Sy et
) ‘F'("UTwLI Pensw | CB e DR /‘Sr(.P';Ye;F&Q«d)
2 -A' CO[” 4“«. ("G'Q,c\ (‘CV'h Y PN

3) 3"\& "’f\f‘o" \ '[; S+l ,d%t‘-'-\ fFa"Y\-d"
i

%?n\b‘eYc

AR Ay s
.Src_] JAakshmd 'qu \
3/0 L~ Purne Ch De)

vint, Bhatan Py

Rp . Koym=srt
Vie . Chhsy g

&C/ Wwvw l

< ope ficea
. f;r{”t‘(h % f n !

‘ o Offic

1 shati Diyisi, < Gunahagg. 781 00)



(ln'na’t s ETEY 781001

Sr. Superinic oo  f Post Offices,
Guwahati Livisic. Guwahati-181 09}

qf - LTI

Pl gl g 18100
it Officea

e | <. Suparinterivt I 0
' ‘ wahati Divisto.. L-‘qna-’w:l—?&l 00)
P N



. AR

- W wretvT v M 2\XN N\ /

/7~
Depir of frss

o'l

: N
2 | =

O 7T v;qmz"r-ivsmox - S b
Sr. S:periric [« of Post Offices !
suwahati Livisicy . Cuwahati-781 00) : f'\
| | Vv
NZ. 4 - 2%-F9)

gt&ﬂ]] - Cm \
C A se c'f— =hrer =<

2y i Kh £0-
. d Coumachow
/SM’J“P" lm\ awe
M %{(O \H.\a mgs.ér\q

iy et )
1, Faxe 4 wolach

= .
2 . y&nﬁﬂ\adc C-‘C'\Lc;
T Puyne Ch Doy O
(:Lr) PC’ W\—"’M«,&"_f undevy 1
oor -1l FsT Qe ¢
e he—n, & LARKS
Dod -t T2,

3. p LV M ave PY?—,.ZL
L ARl 0 3.9-99 Rl
‘Zj‘!‘*&\f Suynaire &y |
vﬂl‘:", %/&v’_ (A
TECovels  Ceyy-

Ona vexs \,Lr A
QAL &

-~ \/\.\,@

e

" V‘.r‘”l i
I A W

o Lakshns Ram D

o Fayna ch DAs -
B hsban puv
KoYy mares -

- Cﬁhqd Jeon -

Dy, OS- . (0.2001
STnedl AP RO mont
Shava @v\ fgﬁﬁ §/r -

o . El\ pﬁnam

Sno Lxprred A 2E T 9,
(ot W above W\.QLL{\\ow
oaeesie) T Jurw tled
Mo S Ao cumtind b

sz:S[oUmcw ca
-3 > be Lo ¢ ~SC‘hgk '

d apptied [\
;16:{-5‘@ aw ‘6)‘:47»4«@1

e Yoy DO ghoits
< uy};k(\cn.&.c. SCLNss -

B lm-,k.avc C,wa_?reé,
Al Ga place sfMedla® -
P NG

have 4= ot s
o Qv Lo "?ox’»ﬁ\/ .
AU ein crty Covh{reat~

;!
{



o e

oo T o e o
. v e meen AT .

L

2 ,.._-m\t'f::.-_,..m AN AT/ !

1 ‘.:- ;.':"' / Nt

s U S he Lok &b Rom Do
" 8. Superintendent of Post Offices : L. flirna. ch oo |
Guwahati Divisien, Guwahati - 781 004 5/ o + r“rnq ’ :
. v\' n ‘)- | ,J)a,‘,q ,.9 LL,\/"

o) . Oumm .

\/l:f| ( [\[\(-7 61/0(”’\/ .
!\YO 644 2w - 99 Lﬂr*gru‘;mz
Sl Compasc maly r,sowthju _
Cane D Fhn S R  Dan o N

‘Puvna Ch D-—A =~ £/ man ! \/'pynbsmw(h [
nWie Q)'\’)’( V on 2E€ F 299 . :

F [ewyc NNV -}z oy ﬁ T a— | }c&.&;-,,/k%;— | _
- "e\/@v\ [\(7) QLQ_H:.'A <. l ¢ . 2}4_)' o Yo | WLQJ)(; 4;\ N
M C—Q/‘)‘ . "\T—/V ’7\ "(,V( C Ay q . = oL d‘/ﬂ e )
R ‘bu‘f o Chse L ‘{5“(4 - CLr 1 (.x%;“ ub&i g)l/é o
; ' oA 2Ok
B SO (R A Wl\ YC(JZJ S , Y
‘ m §v = Qqsd d}) Clex Ldtk«/ CRH <l ol

gew g afw_fer At
AN AT et fvﬂ_ccu»\’ﬁ
@YLJ (’Q/’j'(.

8¢, Superint -d 5t Of
Guwahatl Divic ™, Ou\uhm 781004




